
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 34i/.9 

DATE OF DECISION 9.9.1992 

j:erioncl 	 iat1 
	

Petitioner 

Advocate for the Petitioner(s 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. L, . I. 9 	lice 	I 	- 

The Hon'ble Mr. 	. iatt, Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement,? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to othLer Benches of the Tribunal? 
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iaranehai 5hankaro1-- ai Patel, 
reoidiriq at Chamunca iiata's 
[1  mple, ieuktoshwar Colony, 
Post; \/asai, .i.aluka Rheralu, 
List: i•iehsana. 	 ... . 	Applicant. 

(dvocate: 1 r.L.i-.Padhya) 

Terus, 

Union of .Lndia, through 
Lhe £)iviSional i.ail. Ilanager, 
cSt.:rn 1ailway, ajkot Ujjsjo, 

Kothi Crnoound, 
iaikot. 	 . . .. 	sponceets. 

(Advoca.te:Mr. r3.R.E:yada) 

J.A. 34/j292 

Late: 9.9.1992. 

Per: ion'ble -Ir. N.'I.Krishnan, Vice Chairman. 

£'adhya Por the applicant. At 

our recuest Mr.i3.i..LyaUa has taken notice of this 

application. The aDpl ication iS admitted and 

in 	view we take of this 	matter it IS beinc 
/ 	 ) 

disposed of at tais stage. 

2. 	This is tho second round of litigation 

by tois applicant. d, had earlier approached the 

.i.'ribunal in 3..A. 242/38 which ,,,as disposed of by 

the Annexure A-S order dated 11.4.91 directing 

the £.egistry to forward a copy of that order to 

the ecretary, Union Ministry of Railways and 

Union Ministry of Personnel and Public Crie-. ances I 

to enable them to look into aonlic ant's case and 

to do the needful to redress his orievance 
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arising from noncornpliLance f the order in Civil 

suit No. 201,/80 of Lehsana. 

6ubsequent to that ordr, the aolicant 

had been pursuing this matter with the railway 

authorities. He filed one representation dated 

5.9.91, nn. A-2, addressed to the Livisional 

Railway Manager, Rajkot. in reply thereto, the 

apelicarit has been jn:orIfled by the Annexure i1 

letter dated 28.8.91 that further action is being 

taken by the raiivays in accoreance with the 

enexUre A_5 judgment. 

The aep1icants cirievance is that since 

then no final reely has been received ii him. 

Hence he has aperoached us again with the prayer 

that the respendents be ordered to pay him the 

settlement dues on retirement with interest and 

cost. 

When the apolication came for admission, 

Mr. 3..Kyada, tdvoate entered appearance for the 

respendents at our recuest. 	s the Annexure 	1 

representation is stated to be pending, ee felt 

that the apoiication could be disposed of at the 

admission stage itself with suitable directions. 

The parties had no objection to this course of 

act ion. 



6. 	Therefore, Without waiting for any further 

reply from the respondents, we dispose of this 

aoplication with a direction to the Divisional 

Railway Manager, Rajkot, the respondent, to take 

further action in continuation of his nnexure 	1 

memorandum as he consi(f.en, necesSary and see that 

the matter is settled within a period of four months 

from the date of the re.ceiot of this order. 

pplication is dispose(3 of with this direction. 

No order as to costs. 

(R .0 • 31",  Ott) 
	

(N. \/.Krishnan) 
Member (J) 
	

/ice Chairman 

vtc. 



M.A.240/93 & M.A. 286/93 in O.A. 348/92 

DATE OFFICE REPORT 	 ORDERS. 

11.6.9 
	

There is a leave note of Mr. Kyada, 

learned advocate for the original respondents. 

Hence the matter is adjouxned to 5th July, 1993. 

(M.R.Kolhatkar) 
	

(R.C. Bhatt) 
Member (A) 
	

Member(J) 

vtc. 

5/7 
	 Mr .Trivedi for 1'r.Padhya for -the 

applicant sks time to which learned 

avocate Nr.Kyada for the respondents has 

no objection. 

Call on 19/7/93. 

a r) 	 (R.c.Bha-tt) 

Member (j) 



M.A. 240/93 and M.A. 286/93 in WA. 348/92 

-1 
DATE OFFICE IEPORT 

	
0RDERS 

L9 .7.93 M±. L.P.Padhya for the aopiicant. Mr. 

B.R.Kyada is present for the respondents • The 

original respondents have filed M.A. 240/93 for 

extension of period of four months for complying 

with the order of theribunal in J.A.348/92 

decided on 9th Septerrber, 1992. Even considering 

the four months extonsion from 2nd February, 1993 

sought by the original respondents, the said porio 

IS over. Hece this .A.240/93 has become 

infructuous and is disposed of accordingly. 

2. 	SO  far 11.A.286/93 is concerned, the 

respondents again on 7th June, 1993 filed an 

application for extension of four months time to 

irmiement the order of the Tribunal. It is import nt 

to ncte that the decision was given by this 

Tribunal on ?th 5eptember, 1992 and we find 

absolutely no ground for etension of time. There 

is no justification at all for the respondents to 

as} for extension of time on 7th JUne, 1993 for 

implementing the judgment given on 9t1i Septerrer, 

1992. Hence M.A. 286/93 is rejected. 

(M.R.Koihatkar) 	 (R.C.Bhtt) 
Member (A) 	 Member(J) 

vtc 



M.A. 240/93 and M.A. 286/9:3 in J.A. 348/92 

DAT:OFHCEEPORT 
I 

	
ORDERS 

- 

\t7.93I 	 Mt. D.P.Padhya for the applicant. Mr. 

B.R.Kyada is present for the respondents. The 

original respondents have filed M.A. 240/93 for 

extension of period of four months for complying 

with the order of the £ribunal in O.A.348/92 

decided on 9th Septerrber, 1992. Even considering 

the four months extrnsion from 2nd February, 1993 

sought by the original respondents, the said pr 

is over. Hence this M.A.240/93 has become 

infructuous and is disposed of accordingly. 

2. 	5o far M.A.286/93 is concerned, the 

respondents again on 7th June, 1993 filed an 

pplicatiori for extension of four months time to 

Lmplement the order of the Tribunal. It is import4nt 

to note that the decision was given by this 

Tribunal on th 3eptember, 1992 and we find 

(absolutely no grounu for etension of time. There 

!is no justification at all for the respondents to 

isk for extension of time on 7th June, 1993 for 

implementing the judqment given on 9t1h September, 

1992. Hence M.A. 286/93 is rejected. 

(M.R .Ko.thatkar) 
	

(R.C.Bhatt) 
Member (A) 
	

Memher(J) 

vtc. 


